Central Administrative Tribunal, Principal Bench

R.A. No. 31/2003 In )
Oricinal Application No. 1352 of 2002

New Delhi, this thez%ﬁ@ay‘ef February, 2003

HOM ' BLE MR.XULDIP SINGH, MEMBER{ JUDL 3

Mohd. Alia Mian Man) .. JApplicant
Versus

tnton of India and Others . . Respondents

ORDER BY CIRCULATIOM

The present Ra No. 3l of 2003 has been [iled
by the applicant tor  review of the order passed 11t OA

NG, 1352/2002 on 2.1.2003.

2. Sl ﬁhe RA the review applicant has taket nore
!?n or Jess the same grounds to argue the RA, which he hadAtaﬁen )
while arguing the OA. While delivering the judgment, all the
grounds were considered. No fresh error ﬁas been pointed out
which may call tfor review ot the order. Furfher, the HA does
‘not éome within the ambil of Order 47 HULé_],CPC read with
Rule 22 (J) () (1) ot the Admmntstratt?e Iribunals Act.
5. ' In vie@ of the above, nothing survives In the
: "' : Ra, which 18 accordingly dismissed. ’
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